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CENTRAL ADMINIBTRoTIVE TRIBUNAL 'a,,LAHABAD BENC ALLAHABAO 

OriginalApplicatien No: 407 of 1993 

Smt Manjoo Singh 
04,4, 	Ili. 	*Of 

Versus 

•• • 
Union of India & oes. 

It441 0,0 Respondents, 
Hon lble Mr. Mahara- Dine Member—Judicial Honlble Miss Usha 	Member—Administrateve 

(Judgement by hon'ble Mr. Maharaj Din s  J.M.) 

The appliccnt in this application has 

relief of direction to the respondents to 

applicant to ccretinue to work on the post 

Extra Departmental Packer at Nandhana post Office, 
Kanpur vide appointlent letter (CA-1) dated 9.12.91. 

Earlier to this, she eas appointed to work as Extra 

Departmental Agent en 

details of the perioj 

w33 registered as 0.A. No 1724/ 

that her services were goeng to b 

terminated and some :ther appointment was bEing don 

in her place. The said O.A. was disposed of with t 

direction to Senior Seperintendent of Post Offices 

Kanpur to consider en:" dispose of the representatio 
or the applicant and ehe applicant was 

allowed to w r 

on the post till her epresentation was disposed of. 

The 
representation of the applicant in pursuance of 

order of the Tribunal was disposed of but, it was 

rejected, so being aggrieved by order of rejection, 

2. 	
The applicantwas appointed to work as 

substitute as such she has no right to claim the 

post unless she is reg.larilly selected. Since she 

has worked on the post of E.D. Agent for considerable 

• 

the 
allow 

the 
of 

the month of July, 1990. The 

for which she worked are given 

in paragraph 4(II). The applicant had movej an 

applicetion which 

on being informed 

she has come up again eith the present petition. 

sought 

4. 

Appli ants. 



tr. peri d and has also acquired experience, t')erefore, 

it w uld be desirable to take into account her 

expo fencehile filing up posts of E.D. Agent ir 

futur. It has been contended on behalf of the 

4 

respo 

work j. 

consi 

dents that the post on which the applicant was 

g has been fined up, therefore, she cannot be 

e ed for appu:..ntment on the said post. 

Having considered the facts and the circum-
stances of the case, we dispose of the application of 

the ap licant with a direction that the sop'icant's 

experi nce as Extra :epartmental Agent 
should be given 

du c wh itage while filling up the first available post 
of E.D. Agent in future. There will be 

no order as to 
costs. 

;ember- 
Member-4 

Allahab d Dated: 011,1933 
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